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PART IV—Bills introduced in the West Bengal Legistative Assembly; Reports of Select Committees
presented or to be presented to that Assembly: and Bills published before introduction in that

Assembly.
GOVERNMENT OF WEST BENGAL Rules of Procedure and Conduct of Business in the
West Bengal Legislative Assembly, the publication of
AW DEPARTMENT i Bengal Leg embly. the p :
LAW the following Bill, 1ogether with the Stalement of Objects
Legislative and Rcasons and the Financial Memorandum which
NOTIFICATION accompany i[, in the Kolkaia Gﬂ:e”&', the Bil]. the

Statement of Objects and Reasons and the Financial
No. 968-L—30th May, 2014-—The Govemnor Memorandum are accordingty hereby published for general
having been pleased to order. under rule 66 of the information:—

Bill No. 8 of 2014

THE WEST BENGAL JOINT ENTRANCE EXAMINATIONS
BILL, 2014.

A
BILL

to pravide for the constitution, ve-constitution, administration aid regulation of the
West Bengal Joint Entrance Examinations Board and for mutiers connected therewith
and incidental thereto.

WHEREAS the State Govemment, in exercise of the powets conlerred under article
162 of the Constitution of Indiu had constituted the West Benga! loint Entrance
Examinations Board vide No. 828-Edn (D) daled 02.03.1962, for the purpuse ol
conducting Joint Entrunce Examination for admission {o various institutions in West
RBengal imparting ¢ducation in medical, engineering and technelogical courses;

AND WHEREAS in view of the growing importance of the workings of the Board
a need is ol 10 confer the Board the stalus of a stalutory boedy and to streamline its
powers and functions:
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The Wesr Bengal Joint Emrance Examinations
Bill, 3014.

{Clauses 1, 2.}

AND WHEREAS it is expedicnt to constitute and re-constitute the Board for the
purpose of conducting Joint Entrance Examinations for selecting students for admission
to the undergraduale and postgraduate course in engincering, technology. management
and such other professional, vocational and general degree courses in varicus educational
instilutions rendering professional, vocational and general education in West Bengal
and to provide for its constilution, administration and regulation and for such other
matters connccted therewith and incidental thereto;

Itis hereby enacted in the Sixty-fifth Year of the Republic of India, by the Legislature
of West Bengal, as follows:—

Shen title, 1. (1) This Act may be called the West Bengal Joint Entrance Examinations Act.

exlent and .
COMUMERCEMEN. 2014.

(2) 1t extends o the whole of the State of West Bengal.

{3) It shall come into force al once.

Retinitions, 2. In this Act, unless the context otherwisc requites,.—

(i)

(i1)

(i)

(1v)

(v)

(vi)

{vii)

{vii)

{ix)

(x}

(xi)

{xii}

(xiii)

(xiv}

“Academic year” in relation to a Collcge or a Universily, comprisc a
period throughout which academic instruction is being given to the
students for a particular year;

“Affiliating University” shall mean the University [rom which a college
chrains affiliation:

“Board” mecans the West Bengal Joint Entrance Examinations Board
constituled under this Act;

“Chairman” means the Chairman of the Board as may be appointed by
the State Government, by order:

“counselling” means a single-window process of selection of cundidates
an the basis of merit secured in the concerncd Joint Entrance
Examinations conducted by the Board;

“Director of Medical Educalion™ means the Dircctor ol Medical
Education in the Health and Family Welfare Depariment, Government
of West Bengal,

“Director of Technical Education™ means the Director of Technical
Education appointed by the State Government:

“examination fee” means the lees (o be collecied by the Board for the
purpose of the entrance examination:

“existing Board” means the West Bengal Joint Entrance Examinations
Board as constituled vide No. 828-Edn (D) dated 02.03.1962 by the
State Government;

“General Degree Course™ means the course other than the professional
and vocational coursc,

“Govemnmenl College™” means the colleges eslablished and administered
by the Stale Government:

“Joint Entrance Examination™ means a common combined competitive
examination (o he conducted by the Board for the purpose of selection
of students for admission 10 the various undergraduate and postgraduate
professional, vocational and general degree courses in various
cducaljonal institutions rendering prolessional. vocational and general
degree course in West Bengal,

“management quola™ means the number of scats (o be filled up by an
instilztion’s management as may be decided by the Staic Government
from Lime to time;

“inerit list” means the list 1o be prepared and published by the Board
on the basis of the Joint Entrance Examination:
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{xv)

{xvi)

{xvii)

{(xviii}

(xix)

(xx)

{xxi)

{xxii)
(xxiii)

{AxRIV)

{(Xxv)

(XXVvL)

The West Bengal Joint Entrance Examinations
Bill, 2014,

(Clauses 2, 3.)

“Minorily Educational Institution™ means an institution administered
by any minority as defined under clause(f) of section 2 of the
National Commission for Minenly Educational Institutions Act, 2004

“minority yuota” means the rumber of seats reserved in a minority
educational institution [or a particular academic year:

“open merit category” means the category of seats other than (he seats
reserved for management quota or minority quota;

“Private College™ mcuns a college run and administered by a
private body out of their own fund and duly approved by the State
Gaverment;

“Privaie University” means a University constituted and incorporated
by an Act of the State Legislature and recognized by the University
Grants Commission. but administercd and maintained oul of private
funds:

“professional college™ means a college imparting prolcssional courses:

“professional course™ means the course of study in the ficld of
engincering, technology, management, medicine, surgery, nursing,
dentisiry, pharmaceutical science, veterinary science. agricultural
science, fishcrics science, dairy, foresiry and such other courscs
including vocalional courses as may be determined by the relevant
regulatory authority;

“Prescribed” means prescribed by tules made under this Acl;
*regulations™ means the regulations of the Board:

“Regulutory authority” means—

{a} a body established by the Central Government for laying down
norms and conditions for ensuring academic standards of higher
education in its designaled areas ol coverage, such as University
Grants Commission, Council for Scientific and Industrial Research,
Deparntment of Science and Technology, Government of India, All
India Council for Technical Education, Medical Council of India,
Distance Education Council, National Assessment and
Accreditation Council, Pharmacy Council of India, Director
General of Shipping, Naticnal Council for Teacher Education, Bar
Council of India, Council of Architecture, Rehabilitation Council
of India and such other statutory body as may be established by
the Central Govemmment for the purpose of imparting higher
education;

(b) the affiliating University; and

(c) the Government of West Bengal in the Higher Education
Department;

“State Government™ means Government of West Bengal in Lhe Higher
Education Depariment;

“Vice Chairman” means the Vice Chairman of the Board as may be
appointed by the State Government. by order:

(xxvii} “University” means a University established and incorporated by an

Act of State Legislature.

Application of 3. (1) This Act shali apply to all Colleges and Universities rendering professional,

this Act.

vocational and general degree courses in undergraduate and postgraduate level in the

State of West Bengal.
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The West Bengal Joint Entrance Examinarions
Bill, 2014,

{Clause 6.)

(2) The Board, its members and the employecs shall together, constitute a body
corporate having perpetual succession with a comman scal and shall have power o sue
ot be sucd by the name of the West Bengal Joinl Entrance Examinations Board.

(3 Every petition or memorandum or olher instrument for and on behalf of the
Board shall be signed und exccuted by the Registrar.

(4) The headguarter of the Board shail be at Kolkata:

Provided that the State Government may for reasons to be recorded in writing,
allow the Board 10 open and maintain regional offices in any pant of the State of West
Bengal.

(3) All properies whether movable or immovable, belonging to the existing Joinl
Entrance Examinations Board shall, from the date of coming into effect of this Act,
vest to the Board and continue to be vesied until dissolulion of the Board.

(6) The Board shall have the power i acquire or to dispusc ol immaovable properties
subject 10 the prior approval of the State Government in wriing.

(7) Without prejudice to the generalily of the provisions of this Act, the State
Government 1nay, for reasons 1o be recorded in wriling.vest such other power and
function Lo the Board if. in the opinion of the State Government that such power and
function is nccessary for the purpose of implementation of the provisions of this Act.

Composition of 6. (1) The Board shall consist of not more than twenty members. namely;—
the Board. . :
{1} the Chairman;
(i) the Vice-Chairman:
(iii) Ex officioc members, to be nominated by the State Government by order
us lollows:—

(2) Secretaries or their nominees, not below the rank of a Joint
Secretary Lo the Government of West Bengal from amongst the
Hipgher Education Department. Depariment of Health and Family
Welfare, Agriculture Depanment. Animal Resouree Development
Department;

(b} two Vice-chancellors of the State aided Universities providing
professional and vocational courses or their nominegs on rotation
in alphabetical order of the name of the University. of every two
yedrs;

{2} the Director of Technical Education:

{d) the Director of Medical Education:

{iv) the Registrar shall be the Secrctary of the Board:
(v} two Principals of the Medical Colleges in West Bengal on rotation in
alphabetical order of (the name ol the college, every two ycars;
{vi} two Principals of the Government Engineering Colleges on rotation in
alphabctical order of the name of the college, every two years:
{vii) one Principal from the Pharmacy Colleges of West Bengal, on rotation
tn alphabetical order of the name of the college, For every iwo years;
(viii) one Principal or Director from ull colleges of Agriculture, Fisheries,

Veterinary and Animal Husbandry, Agricultnral Engineering und

Forestry taken together on rolation in alphabetical order of the name of

the college, for every two years;

{(ix) two Principals from private professional cellcges ol West Bengal on
rolation in alphabetical order of the name of the college, lor every two
years of whom ongc shall be rom Minority-administered insiitution.

(2) Notwithstanding anything contained in sub-scction (13, the State Government
may. by order. appoint more members from amongst the academics or educationists of
repuue.
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The West Bengal Joini Entrance Examinations
Bill, 2014,

{Cleuses 7-9.)

{3) The terms and conditions of service of the Chairman, the Registrar and the
Controlier of Examination, including their salaries and allowances shall be such as
may be prescribed by rules made under this Act.

{4) The members of the Board representing a particular institution or interest shall
cease 10 be a member as soon the said representation in the institution or interest has
ceased.

(3) Every meeting of the Board shall be convened ir Lthe name of the Chairman
and in his absence the Viece-Chairman, who shall have no night 1o cast vole. unless
there is a tie.

{6) The Board shall meet for such time as may be required and in such place as the
Chairman or the Vice-Chairman, as the case may be, may fix.

{7) The procedures of meeting and transaction of business of the Board including
its quorum shall be provided for by the regulations,

(8) No action or procecdings ol the Board shall be deemed 1o be invalid by reason
of any vacancy in the Board, provided the quorum is lormed.

7. (1) The Board may form Committees and sub-commirtees for the purpose of
discharging the overall functions of the Board.

(2} Every such committee or sub-commiltee shall be headed either by the Chairman
or by the Vice-Chairman.

(3} The {unctions of cvery such Committee or Sub-Comimitice and their procedures
shall be provided for by the regulations.

8. (1) Subjeet to the provisions ol this Act, the Board shall have the
following funclions, namely:—

(i) to conduct common, combired and competitive entrance examination for
selection of candidates lor admission to ondergraduate and posigraduate
professional, vocational and general degree courses in the State:

Provided that holding of common, combined and competitive entrance
examination for admission to the post-graduate professional, vocational
and general degree courses shall be conducted by the Board (rom such
dale as the Staie Government may, by nolification in the Officied Gazerre
appoint;

(ii) to publish information brochures or prospectus and to collect and scrutinize
applications from the applicants;

(i1iy 1o upload all relevant inforinations regarding number of available searts in
cach laculty or subjcet in cach institution on the Board's website;

(iv) to arrange to set up examination centres and to fix the date and difterent
phascs ol the entrance examination;

(v} to do such other functions as may be necessary for this purpose.

(2) The Board shall discharge such other functions as may be provided lor by the
regulalions.

9. (1) The Chairman shall be a distinguished academician or administrator with
proven competence and integrity having a minimum of twelve years of teaching or
administrative ¢xpericnee.

(2) The Chairman of the Board shall be appeinted by the State Government by
order;

Provided that the exisling Chairman of the Board shall continue Lo function until he
is otherwise removed or he attains the age of superannuation, or a new Chairman joins,
whichever is earlicr.
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The West Bengal Juim Entrance Examinarions
[ill, 2074,

{Clause 9,)

{3) The Chairman appuinted under this Act shall hold office lor a term of tour
years or ull he attains the age of sixty-five years, whichever is carlier. and shali be
eligiblc for re-appointment lor another 1lerm ol Tour years or till e attains the ape of
sixty-five years, whichever is carlier.

(4) The State Government may. nolwithstanding the expiration of the term of the
olfice of the Chairman or his atlaining the age of sixty-five years, allow him (o continue
in ofTice till a successor assumes oflice, provided that he shall not continue as such for
any pericd exceeding six months.

(5} The Chairman shall be a whole-time Officer of the Board and shall be paid
from the Fund of the Board such salary and allowances as the Stwte Government may
determine from time Lo Llime,

{6) The powers and functions of the Chairmun shall be such as may be provided
tor by Lhe regulations.

{7) In case a full-time Chairman is not available. an eminent academician or an
Administrator may be appointed as Chairman on a part time basis till a full ime Chairman
can be appointed. The terms and conditions for such appointment shall be such as may
bc prescribed.

(8} The Chairman may resiga [rom his office by officially writing in his hand Lo
the State Government.

9 i—

{a) the Chairman is, hy reasons ol leave, illness or other causc, lemporarily
unuble to exercisc the powers and perform the dutics of his office, or

{b) a vacaney occurs in the office of the Chairman by rcason of death,
resignation, removal, expiry of term of his office or otherwise,

then, duning the perind of such temporary inability or pending the appointment of a
Chairman, as Lhe cuse may be, the functions of the Board shal} be excreised by such
other persons as may be determined by the Stale Government by order.

(1) The vacancy in the office of the Chairman occurring by reason of death.
resignation or expiry of the term of his office. cemoval nr otherwise shall he filled op
by appointment of a Chairman in accordanee with the provisions of sub-section (2}
within a period of three months from the date of occurrence of the vacuncy.

{11) The Chairman may be removed [rom his office hy the State Government il it
is satisticd that the incumbent,—

(a) has become insanc und adjudged by a competent courl to be ol unsound
mind; or

{b) has become an un-discharged insolvent and stands so declared by a
competent Court; or

(e} has been physically unfit and incapuble ol discharging tunction duc tw
protracied illness or physical disability cenified by a compelent medical
board: or

(d) has wilfully omived or refused to carry out the provisions of this Act or has
committed breach of any of the lerins and conditions ol his appointment or
has ahused or misused the powers vested in him or if the continuance in the
oflice of the Chuirman is detrimental to the interest of the Board; or

{c) has been proved to be guiliy of crminal breach of trust or criminal negligence
or gross tinancial irregularity or impropriety or gross negligence of duly or
moral turpitude: or

if) has shown incompetence in performance or has made default in the
perlermance of the duties imposed on him by or under this Act; or
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The West Bengal Joint Entrance Examinations
Bill, 2014.

{Clause 10.)

{g) has been convicied by a court lor any offence under the Code of Criminal 2 ol 1974
Procedure. 1973

Provided that the Chairman shall be given a reasonable opporiunity of
being heard by the Staie Government belore Lluking recourse [or his remaoval
under clauses {(d), (e), {f) and (g).

The Vice- 10. ([) The Yice-Chairman shall be a distinguished academician or administrator
Chairman. with proven competence and integrity having a minimum of ten years of teaching or
adninistrative experience.

(2) The Vice-Chairman of the Board shall he appointed by the Stale Government
by order:

Provided that the existing Vice-Chairman of the Board shall conlinue to [unction
until he is otherwise removed or a new Vice-Chairman joins or he attains the age of
superannuation, whichever is earlier.

(3) The Vice-Chairman shall hold oflice {or a term of four years or till he attains
the age of sixty-five years, whichcver is carlicr, 2nd shall be eligible for re-appointment
for another term of four years or till he altains the age of sixty-five years, whichever
is earlier,

4} The State Government may, notwithstanding the cxpiration of the term of the
office of the Vice-Chairman or his attaiming the age of sixty-five years, allow him to
continue in officc (ll a successor assumes office:

Provided that he shall not continue as such for any period exceeding six months.

(5} The Vice-Chairman shall be a whole-time Officer of the Board and shall be
paid from the Fund of the Board such salary and allowances as the Stale Govemment
may determine {rom time Lo time.

{6} The powers and functions of the Vice-Chairman shall be such as may be
provided for by the regulations.

(7} In cose a full-time Vice-Chairman is not available. an eminent academician
may be appointed as Vice-Chairman on a part-time basis till a full-time Vice-Chairman
is appointed. The terms and conditions for such temiporary appeintment shall be such
as may he prescribed.

(B} The Vice-Chairman may resign from his otfice by olTicially writing in his hand
to the State Government.

(9) If—

(a) the Viee-Chairman is, by reasons of leave. illness or other cause, ternporarnily
unable o exercise the powers and perform the duties of his office, or

{b) a vacancy occurs in the office of the Vice-Chairman by reason of death,
resignation. removal, expiry of term of his office or otherwise,

then, during the peried of such emporary inability or pending the sppointment of a
Vice-Chairman, 25 the case may be, the functions of the Board shal! be exercised by
such other perscns as may be determined by the Stawe Government by order.

(10) The vacancy in the office of the Vice-Chairman occurring by reason of dealh,
resignation or expiry ol the term of his office. removal or otherwise shall he tilled up
hy appointment of a Vice-Chairman in accordance with the provisions of sub-seclion
(2) within a period of three months [rom the date of occurrence of the vacancy.

(11) The Vice-Chairman may be removed [tom his office by the State Government
it il is satisfied that the incumbent.—

{a} bas become insane and adjudged by 2 competent court to be of unsound
mind: or
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The West Bengal Joint Entrance Examinations
aill, 2014,

{Clauses [1-14.)

{b) has becaome an un-discharged insolvent and stands so declared by a
competent Court: vr

{¢) has heen physically unfil and incapable ot discharging funciion due to
protracted illness or physical disability certified by a competent medical
board; or

(d} has wilfully omitted or refused o carry out the provisions of this Act or has
committed breach of any of the terms and conditions of his appoiniment or
has abused or misused the powers vested in him or if the conlinuance
in the office of the Vice-Chairman 1s detrimental to the interest of the
Board; or

{e} has heen proved to be gulty of criminal breach of trust or criminal negligence
or gross [inancial irregularily or impropriety or gross negligence of duiy or
moral tarpilude; or

() has shown incompetence Lo perforny or has persisiently made default in the
performance of the duties imposed an hitn by or under this Act; or

(g) hasbcen comvicted by acourt lor uny offence within the concept and meaning
of the Code of Criminal Procedure, 1973:

Provided that the Vice-Chairman shall he given a reasonable opportunity
of being heard by the State Government before taking recourse for his
removal under clavses (d). (e¢), () and (z).

11. (1) The Board shall have a Registrar who shall be uppointed by the State
Government. by order.

(2) The Registrar shall be u whole-time officer of thc Board and shall be paid out
of the fund of the Bourd such salunes and allowances as may be detecrmined by the
State Govermnent from time w time and shall possess such qualification and experience
as may he notificd by the State Government from time to time.,

(3) The powers and functions of the Registrar shall be such as may be provided for
hy the regulations.

12. (1) The Board shall have a Controller of Examinations who shall be appointed
by the Statc Governmenl. by order.

(2} The Contreller of Examinattons shali be a whole-time viTicer of the Board and
shall be paid out of the fund of the Board such salaries and allowances as may be
determinced by the State Government from time to lime and shall possess such
gqualification and experience as may be notified by the State Government (rom lime o
time,

(3) The powers and functions of the Controller o Examinations shall be such as
may be provided tor by the regulations.

13. (1) The Law Officer and the Accounts (MTicer of the Board shall be appointed
by the Stale Government on deputation.

{2) The powers and funclions of the Law Olficer and the Accounts Otlicer shall be
such as may be provided tor by the regulations.

14. Other emplayees of the Board shall be uppoinicd by the Stale Government by
order:

Provided that the terms and conditions of service including procedures of taking
disciplinary proceedings and punishment thercof of the employees of the Board shail
be such as may be prescribed by the Statc Government by rules.

2ol 1974
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The West Bengal Joint Entrance Examinations
Bill, 2014.

{Clauses 15-18.)

15. (1) There shall be a lund of the Board to be known as the Board's fund lo which
shall be credited all grants received (tom the Staie Government and all other receipts
and incomes, donations ete..

{2} The Board's fund shall also be credited with fees us may be received from the
sale of information brochure, receipt of application fees, Counsclling fees and any
other fee for conducting Entrance Examinations.

{3) The Board's fund shall be used in mecting the expenses of the Board including
the payment of salaries and allowances of the employecs including the Chairman, the
Vice-Chairman, the Registrar, the Controller of Examinations. the Law OlTicer and the
Accounts Officer of the Board.

(4) The Board's tund shall also be used for mecting the expenses incurred for the
purpose of conducting inspection of the Colleges and Universities as may be decided
by the State Government from fime to ume.

{3) The State Government shall [rom time to time release grants to the Board in
terms of its requirements indicated in its annual budget.

16. {1) The Board shall maintain proper records of accounts for cach and
cvery linancial year in such manner in such form as may be provided for by
regulations.

(2} The Board shall submit annual stutemnent of aceounts o the State Government
showing all receipis and payments for the financial year to be audited duly by a qualified
chartered accountant as defined under the Chartered Accountants Act, 1949.

{3) The State Government shall causc siatulory audit in periodical manner of
the [und and accounts of the Board.

17. (i) The Board shall submit latest by 15th November every year their annual
budget showing estimates of receipts and disbursements for the lollowing year, to the
State Government immediately after the sume has been finalized by the Board at a
meeting specially convened for this purpose.

{2) Thc Board may also submit a revised budgct by 30th November within the
financial year to the State Government for approval.

{3) Notwithstanding anything contained in sub-section (1) or sub-section (2} of
this section the State Government may authorize the Bourd Lo incur expenditure not
forming a part of its budget or revised budgel considering the urgency of a situation as
may be determined by the State Government,

18. (1) The State Government shall have the power Lo cause an Inspeciion or enguiry
by an enquiry commitiee to be constiluted for this purpose, headed by an oflicer not
below the rank of & Joint Secrctary to the State Government, into the affairs of the
Board in relation to its administrative and financial business as and when nocessary.

(2) In every casc, the State Government shall give notice to the Board of is
iniention of such inspection or enquiry and the Board shall be entitled Lo be represented
there,

(3} The State Government shall communicate o the Bourd its views with reference
to the resull of the inspection or enquiry and may direct the Board on Lhe action 1o

be taken,

(4) Proceedings of every such enquiry or inspection shall be taken into account
beforc releasing grants Lo the Board. and irregularities in financial transactions of the

33 of 1949,
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The West Bengal Joint Entrance Examinations
Bill, 2014,

(Clauses 19-24.)

Board may result in withholding of grants for such period as may be detcrmined by the
State Government.

19. The State Government shail have the power to call for and examine any record
or any order passcd or decision taken by the Bourd under the provisions of this Act, for
the purpose of saistying itself of the legality or propricty of such order or decision and
pass such order as it may deem fit;

Provided no such order shall be made except after giving the Board or the person
likely to be elfected therehy, a reasonuble opportunity of being heard.

20. The Stute Government shall have the power to remove difficuity that may anse
in applying the provisions of this Act.

21. The State Government shalfl have also powers 1o give directions to the Board
from rime Lo time not inconsistent with the provisions of this Act.

22, Nawwithstanding anyihing contained in any other law [or the hme being in
force. or in any customs or usages Lo Lhe contrary. the provisions of this Act shall
have effect against any provisions of any law [or the 1ime being in lorce. contrary 1o
this Act.

23. (1) The Siate Government may, by nolilication in Lthe official Gazetle. make
roles for carrying out all or any of the purposc of this Act.

(2) Without prejudice 10 the generality of sub-section (1), the State Government
shall in particular have right 1o make the rules delermining the terms and conditions of
service including the procedures for discipline and pumshment of the employees of the
Board.

(3) BEvery rule made under this scetion shall be laid as soon as may be afler it is
made, belore the State Legislature. while it is in session, for a total period of {ouricen
days which may be comprised in onc session or in two or more successive sessions and
it, before the cxpiry of the scssion immediately lollowing the session or the suceessive
scysions aforesaid, the State Legislature agrees in .making any modification in the rule
or the State Lepistature agrees that the rules shoutd not be made. the rule shull thereaficr
have elfect only in such modified form or be of no cffeel, as the case may be. so,
however, that any such modification or annulment shall be without prejudice o the
validity of anything previously done under that rule.

24, {1) The Board with the prior approval of the State Government in writing may
make regulations nol inconsistemt with the provisions of this Act.

(2) Without prejudice to the gencrality of sub-section (). the Board shall in
particular have right to make reguiations regarding,—
{a) the powers and lunction of the Chairman.

{b) the powers and funcuons of the Registrar, the Controller of Examination,
the Law Officer and the Accounts Officer.

w) procedure [or holding entrance examination for both undergraduate and
postgraduate level,

(d) the procedures for conducung the business of the Board,

te) powers and functions ol dilferent sub-committees of the Board.
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{Clauses 25-27.)

25. The Chairman, the Registrar, the Controller of Examination, the Law Officer,
the Accounts Officer and all other persons as may be appointed under this Act, shall,
while acling or purporling to act under this Act, be deemed to be Public Servant within
the meaning of section 21 of the Indian Penal Code, 1360,

26. 11 shall be the duty of the Board 1o present annually 10 the State Government.
within 3 Ist December of every Calendar year. a report on the work done by the Board
and on receipt of such report the State Government shall causc a copy thereot' to be laid
beflore the State Legislature.

27. (1) With cffect from the date of effect of this Act, the Order vide no. 828-Edn
(D) dated (2.03.1962 shall stand rcpealed.

(2} Souas lo ensure continuily in the functions of the Board, cvery action taken by
the cxisting Joint Entrance Examinations Board shall. unless rcpugnant 1o any of the
provisions of this Act, be treated as valid and shall be decmed 10 have been taken under
the provisions of this Acl. as il this Act was in {orce.

{3) All orders, rules, notification issued by the Siate Government in respect of the
existing Board shall continuc to be valid unless repugnant to the provisions of this Act
or until moditied.

(4) The service conditions of the existing employees ol the Board shall not be
varied to their detriment and shall be speli out in detail under the rules to be prescribed
by the Slalc Government.

STATEMENT OF OBIECTS AND REASONS.

The West Bengal Joint Entrance Examinalions Board was constituted by the State
Government, in exercise of the powers conferred under article 162 of the Constitution
of India in the year 1962 vide order No. 828-Edni(D) dated 02.03.1962, for the purpose
of conducting joint cntrance examinalion for admission to various insfituiions in West
Bengal imparting medical, engincering and technological courses. Initially, the Board
was entrusted to conduct a joinl entrance examination for admission to the Governmend
engineering colleges in West Bengal. Later trom 1974, the Board was {urther entrusted
to conduel entrance examination for admission to pre-medical courses in the Government
Medical and Dental Colleges in West Bengal. Various posts were created in the Board
from time to time by the State Government and officials and staff were appointed by
the Board.

2. The functoens of the Board have steadily increased during the last 12 years
when the State Government started allowing the private entreprencuors Lo set up self-
financed engineering, technology and management cclleges in West Bengal.
The students in all these colleges were required 10 be admitted through the Joimt Entrance
Examinations [ollowed by counselling as conducted by the Board. The number of
employees in the Board has also gradually increased.

3. Considering the growing importance of the ¢xaminations being conducteud by
Lthe Board. the ever larger number of students appearing for these examinations and the
growing litigation cascs being fuced by the Board and the Government's intention to
entrusi more number of cnirance/competitive examinations 1o the Board, it is felt
necessary 1o give a statutory status to the existing Board.

45 of 1860
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4. in view of thc above, a need is felt 1o conler the exisling Board the status of a
Statutory Body with powcrs to make regulations so that the Board may function with
enhanced auionomy. A need is also felt 1o accordingly reconstilute the existing Board.

5. The Bill has been framed with Lthe above objects and views,

KoLkATA: PARTHA CHATTERIJEE.
The 20th May, 20]4. Member-in-charge.

FINANCIAL MEMORANDUM.

There are finaneial implications involved in giving effect to Lhe provisions of this
Bill, Necessary budgcetary provisions for this purpose will be made in the annual budget
in consultation with the Finance Department,

KoLkara: PARTHA CHATTERIEE,
The 29th Mav, 2014, Member-in-charge.

By order ol the Governor,

MALAY MARUT BANERIJEE,
Secy. to the Govt. of West Bengal,
Law Department.
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